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GOVERNMENT OF KERALA

Law (Legislation-C) Department

NOTIFICATION

:\

2nd March.2019
IsthT;iilAn n%
n *-fna-tgura, 1940.

4

No. 4727 lLeg.C 3/201 9lLaw.

D ated, Thi rutwnanthapuram,

In pursuance of clause (3) of Anicle 34g of the Constitution of India,
the Governor of, Kerala is pleased to authorise the publication in the
Gazette of the following translation in English language of the Kerala
Panchayat Raj (Amendment) Ordinance, 20lg (lg of2019).

By order ofthe Governor,

B. G. HenrnonnNeru,
Law Secretary.
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(creoooil) ercrdorl <no0 oi" published undet the

G overnot ]

dsrorco)od ocd
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ORDINANCE No' 19 OF 2019

THE KERALA PANCHAYAT RAJ (AMENDMENT)
ORDINANCE' 2019

Promulgated by the Governor of Kerala in the Seventieth Year of the

Renublic of India.

AN

ORDINANCE

.further to amend the Ke.rala. Panchayat Rai Act' 1994'

Preamble.-WnesL:e.s, it is expedient further to amend the Kerala

Panchayat Raj Act, 1 994 ( 1 3 of 1 994) for the purposes hereinafter appearmg;

AND WHEREAS, the Legislative Assembly of the State of Kerala is not in

session, and the Govemor of Kerala is satisfied that cirEumstances exist which

render it necessary for him to take immediate action;

Now, Tuensrone, in exercise of the powers conferred by clause (1)

of Article 213 of the Constitution of India, the Governor of Kerala is

pleased to promulgate the following Ordinance:-

l. Short title and commencemenr'-{1) This Ordinance may be called

the Kerala Panchayqt Raj (knendment) Ordhance' 2019'

(2) It shall come into force at once'

2. Act 13 of 1994 to be temporarily amended'-DutinC th" g:ii"q
of operation of this Ordinance' the Kerala Panchayat Raj Act' 1994 (13 of

t9l4) (hereinafter referred to as the prinbipal Act) shall have effect subject

to the amendment specified in section 3'

s2ngJ.n019/9'8.
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- 3. Amendntent ol section 2I9.4.- lnsection 2I9A of the principal Act.
after sub-section (4), the following sub-section shall be irisened, namely:-

"(5) Notwithstanding anyhing contained in this Act or any other lay
for the time being in force, for the purpose,of carrying out the provisions
contained in sub-section (4). the Govemment shall have the po*er to take
over any land belonging to the Local Self Government Institution in which
the projecl as specified in said sub-section is proposed to be implemenred,
by publishing a notilication in the Official Gazette.".

P. SATHASIVAM,

GOT/ERNOR.


